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No. 376/XXXV1(3)/2025/49(1)/2025
Dated Dehradun, October 13, 2025

NOTIFICATION
Miscellaneous
In pursuance of the provisions of Clause (3) of Article 348 of the
Constitution of India, the Governor is pleased to order the publication of the
following English translation of The Uttarakhand Witness Protection (Repeal)
Act, 2025 (Act No. 17 of 2025). |

As passed by the Uttarakhand Legislative Assembly and assented
to by the Governor on 18 September, 2025.

The Uttarakhand Witness Protection (Repeal) Act, 2025
(Uttarakhand Act No. 17 Year, 2025)

An
Act

to repeal the Uttarakhand Witness Protection Act, 2020 (Uttarakhand Act
No. 15 of 2020); |

Be it enacted by the Uttarakhand State Legislature in the Seventy-sixth year
of the Republic of India ds follows:-

Short Title and 1. (1) This Act may be called the Uttarakhand
Commencement Witness Protection (Repeal) Act, 2025.

(2) It shall come into force at once.

Repeal and 2. (1) The Uttarakhand Witness Protection Act, 2020
Saving (Uttarakhand Act No. 15 of 2020) is hereby
repealed.

(2) Notwithstanding such repeal, anything done or
any action taken under the said Act shall be
deemed to have been continued or enforced as if
the repealing Act had not been passed.

By Order, -

DHANANJAY CHATURVEDI,

Principal Secretary.
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Statement of Objects and Reasons

To implement the provision given in section 398 of the Bhartiya Nagarik
Suraksha Sanhita, 2023, it is inevitable to repeal the Uttarakhand Witness
Protection Act, 2020. | '

. 2- The proposed Bill fulfils the above objective.

Pushkar Singh Dhami
. Chief Minister.
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